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'. NATIONAL COUNcIL FOR TEAcHER EDUCAnON

NOTIFICATION

New Delhi, the27th September, 200 l'

F.No. 9-512001 NCTE.-l. Short.title and commencement- In exercise of the pOwersconferred under Clauses
(f) and (g) of Sub-section (2) of Section 32 read with Sections 14and ISofthe NCTE Act, 1993 (No. 73 of 1993) and further
readwith Rule 7 (4) of the NCTE Rules, 1997the NationalCouncil forTeacher Education'hereby makes the NCTE (procedure
to be followed in processing applications for recognition received from institutions existing prior tp the establishment of
NCTE) Regulations, 200 1.

They shall come into force on the date of their publication in the Official Gazette.

2. Applicability ;. e;;

'Dlese Regulations shall be applicable to all teacher education institUtions existing prior to the 17th August, 1995
,withvalid recognition of competent authorities and offering any of the Courses in teacher education, for which norms and

~tandards have been prescribed by the NCTE. .

3. Procedure to be followed in processing applications •
(i) The applic~tioris received from teach~r education institutions referred to iI).clause 2 above and offering a

course in teacher education on the date of application may be considered by the Regional Committees of the
NCTE without NOC if they are accompanied by an application fee ofRs~ 5,000/- as prescribed for new
institutions.

(ii) Last date for receipt ofapplications prescribed in the NCTE Regulations will not apply in such cas~s..

(iiI) The Regional Committees, while scrutinising such applications have to satisfy themselves that the Course
in teacher education offered has been continuing prior to the establishment of the NCfE, Le. the 17th
August, 1995, by verifying such details like the year from which the cpurse has been runnirig continuously
without break, name of the affiliating university; copy of .the affiliation order, examinations conducted and
results declared, approval, if any, granted by the State Govt.

(iv) . The Regional Committees may, if considered necessary, obtain the view of the State Govt.in the matter.

(v) The Regional Committees, after due examinatiol1, should make specific recommendations to the Council for
accepting the application for further consideration. .

(vi) Process of grant of recognition as per Section 14(3) of the NCTE Act should be ciken up by the Regional
Committees only on receiving the permission of the Council, .' .

. . - '.

(viI) Recognition granted in such cases will have only prospective effect.
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